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 The  motion was  adopted.

 Clause  1,.....the  Enacting  Formula,  the
 Preamble  and  the  long  title  were  added  to

 the  Bil

 SHRI  MANMOHAN SINGH  :  Sir,  [beg  to
 meve:

 “That  the  Bill  be  passed.”

 [Translation]

 SHRIBHOGENDRA JHA  (Madhu-ban):
 Sir,  ।  made  a  request  for  the  demonitisation
 of  500  rupee  notes  and  ।  was  also  assured
 that  stern  action  would  be  taken  after  De-
 cember,  31.  Please  reply  these  two  points.

 [Engish]

 MR.  SPEAKER:  Shri  Bhogendra  Jha,
 you  made  a  long  speech.  Please  sit  down.

 MR.  SPEAKER: The  question  is:

 “That  the  Bil  be  passed.”

 The  motion was  adopted.

 MR.  SPEAKER:  Now,  The  House  wil
 take  up  Matters  under  Rule  377.

 -  hrs.

 MATTERS UNDER  RULE  377

 (1)  Need  to  recognise medical  de-
 grees  awereded to  Indian  stu-
 dents by  Nigeria

 [English]

 SHRI  A.  CHARLES  (Trivandrum):  Mr.
 Speaker,  Sir,  several  hundreds  of  indian
 Students  who  have  taken  Medical  degrees
 especially  M.B.B.S.  from  Nigeria  are  facing
 Problems  in  this  country  since  those  de-
 Qrees  have  not  so  far  been  recognised by
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 the  Government  of  India.  These  students
 were  forced  to  return  to  this  country  in  view
 of  the  political  situation  there.  The  question
 of  according  recognition to  the  Medical  De-
 gree  of  the  above  students  is  pending  with
 Government  for  the  last  many  years.  Sev-
 eral  representations were  given  to  the  Min-
 istry  of  Health  and  Family  Welfare  and  the
 Indian  Medical  Association.  was  finally
 decided  that  ateam  may  visit  Nigeriato  have
 an  on-the-spot study.  The  students  are  very
 much  disturbed  and  any  further  delay  would
 cause  undue  hardship  to  them.  |  would,
 therefore,  urge  upon  the  governmentto look
 imo  the  problem  without  any  further  delay
 and  accord  recognition  to  the  above  de-
 grees  urgently.

 ह  Needtodeciare  (Madhya
 Pradesh)  University  a  Central
 University

 [Translation]

 SHRIKHELAN  RAMJANGDE  (Vilaspur)
 :  Mr.Speaker,  Sir,  Vilaspur  in  Madhya
 Pradesh  ts  a  backward  district  and  is  pre-
 dominately  Inhabited  by  Harijans  and
 Adivasis  Guru  Chhajidas  University  is  the

 only  university  in  the  entire  division.  There  is
 no  proper  arrangement for  technical  educa-
 tion  and  facilities  of  medical  eduction  are
 also  lacking.

 The  Central  Government  may  please
 make  all  educational  facilities  available  in
 the  said  university and  deciare  this  Univer-
 sity a  Central  University.

 ह  Need  to  bring  Poona  -
 Kolhahpur  Railway  Section  un-
 der  central  zone.

 [Engish]

 SHRIPRITHIVRAJ D.  CHAVAN:  (Karad):
 Sir,  the  olhapur  broad  gauge
 railway  line  as  currently  under  the  South-
 Central  Zone.  The  Zonal  Headquarters are
 at  Secunderabad. The  Divisional  Headquar-
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 ters  are  at  Hubli,  which  is  on  the  Metre-
 Gauge.  There  has  been  a  long-standing
 demand  from  all  the  elected  represantives
 fromthe  area,  passengers,  industry  and  the
 Railway  employees  to  bring  this  section
 under  the  Central  Zone.  As  Secunderabad
 is  very  far  and  not  well-connected  by  rail,  It
 causes  great  inconvenience  in  case  of  claim
 settlements,  passengers  amenities  and
 pensions.  Boththe  terminal  stations  of  Poona
 and  Miraj  are  already  under  Central  Zone,
 but  the  Railway  track  between  them  is  not.
 This  is  the  Westem-most  line,  while  stations
 as  far  East  as  Wadi  are  under  the  Central
 Zone.  The  change  will  eqalise  length  under
 both  Zones.  It  will  increase  administrative
 efficiency  and  reduce  inconvenience  to  us-
 ers.  The  Government  must  review  the  situ-
 ation  and  call  a  meeting  of  the  officials  and
 elected  representatives  to  solve  the  prob-
 lem.

 (iv)  Need to  provide  adequate  Finan-
 clal  assistance  to  the  Govern-
 ment  of  Uttar  Pradesh  to  enabla
 it  raise  per  capita  income  up  to
 that  of  national  level

 [Translation]

 SHRI  BHAGWAN  SHANKAR  RAWAT
 (Agra):  Mr.  Speaker,  Sir,  the  per  capita
 income  of  Uttar  Pradesh  ts  constantly  going
 down  as  compared  to  per  capita  income  at
 the  national  level.  In  1950-51  the  per capital
 income  of  the  State  was  Rs.  270.50.  While
 the  per  capita  income  at  the  national  level
 was  Rs.  295.80  Uttar  Pradesh  ranked  8th  in
 the  country.  ॥  was  Rs.  25.30  less  than  the
 per  capita  income  of  the  national  level.

 By  the  end  of  1990  the  per  capita  income
 of  Uttar  Pradesh  had  reached  Rs.  668,
 whereas  the  capita  income  of  the  national

 level  was  Rs.  895.  As  such,  the  per  capita
 income  of  Uttar  Pradesh  was  less  by  Rs.  2टा
 as  compared  to  per  capita  income  al  the
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 national  level.  By  the  end  of  the  Eighth  Five
 Year  Plan  the  growth  rate  has  been  contem-
 plated  to  be  6%.  The  growth  rate  in  the
 national  income  at  the  national  level  is  likely
 to  be  Rs.1096.  But  the  per  capita  income  of
 Uttar  Pradesh  at  the  same  rate  will  be  less
 by  Rs.288.  Except  for  Bihar,  the  per  capita
 income  of  Uttar  Pradesh  has  come  to  the
 bottom  of  the  list  of  25  States.

 The  constant  fall  in  per  capita  income  of
 Uttar  Pradesh  has  been  attributed  to  alloca-
 tion  of  inadequate  funds  to  the  State.

 Therefore,  ।  would  like  to  make  a  de-
 mand  from  the  Central  Govemment  that  it
 should  give  adequate  financial  assistance  to
 Uttar  Pradesh  for  its  development  and  for
 bringing  Its  per  capita  income  at  par  with  per
 capita  income  of  the  national  level.

 (v)  Need  for  a  separate  State  of
 Bodoland

 [English]

 SHRI  SATYENDRA  NATH  BROHMO
 CHAUDHURY  (Kokrajhar):  Sir,  ।.  on  behalf
 of  All  Bodo  Student's  Union  and  Bodo  Peo-
 ple’s  Action  Committee,  reiterate  the  de-
 mand  for  aseparate  State  of  Bodoland.  This
 demandis  purely  constitutional and  we  prom-
 tse  to  abide  by  the  Constitution  of  India  and
 want  to  live  as  dignified  Indian  citizens.

 1  want  to  appeal  to  the  House  to  give
 serious  thought  to  this  matter  and  provide
 democratic  rights  to  the  Bodos  and  other
 tribals  of  the  N.E.  region  in  Assam.  The
 creation  of  a  separate  State  of  Bodoland
 should  be  emphasised  with  a  view to  restore
 permanent  peace  and  normaicy  in  the  re-
 gion  and  to  fight  the  meance  of  ever-in-
 creasing  secessionist  ideas.

 (Interruptions)

 SHRI  P.M.SAYEED  (Lakshadweep):
 We  have  created  a  record  by  working  on  a
 holiday  up  to  such  a  late  hour.


